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IN THS CENTRAL ADMINISTRATIVE TR IBUNAL
JCOHPUR. BENCH: JODHPUR

Date of ordsr 7 ol «1995

0A _No. 1971998

. &tjun Ram & 4 che;s ' ' PR AppliCantS @

versus
Union of India & Ore, «ss Respondents.

Mr. vijay Mehta, Counsel for the applicant.
CERAMe

Hon*ble Mre. chal Krishne, Judl. Member. .
Hon'ble Mr. N.K. verma, administrative Menber.

L E R N NE XY ]

PER HON'BLE MR. GOPAL KR SHNAs

The applicants, Arjun Zam, Uneda Ram,
Swaroop Singh, Lal Bahadur and Mehardeen, have
in this application under Section 19 of the
Administrative TribunalsAct, 1985, prayed that.
the respondents be directed to grant temporary
status / regulerisation and wages according to

the pay scales admissiblel to a Group ‘D' employee.
2. . we have heard learned counsel for the

applicants and have carefully perused the records.

3. The applicants cleim to have been
working as Casual Labourers and thelir services

Cpqoie  were terminated by the respondent No. 2 in the
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year 1990, but theywere, thereafter, reinstated
in thgif§92 . Tbe.applicants have been continu-
ously working since 1992 a8 stated by them and
they have completed 240 days of services as
Casual Labourers. The learned couns el for the
applicents contends that these Casual Labourérs
are entitled to grant of temporary status and
regularisation as well as wages according to the
pay scales being given to the regular employees,
It has been.further sta_ted by the leart‘:ed- counsel
f.ér the applicents that despite representations
having been made to the concerned authorities in

regard to their grievences, the representations

‘have evoked no response. It appears from a

perusal of the representation at Annexure A/6
that it was received by the concerned authorities
on 3.8.1994, but no decision theredn has been

taken.

e coe 'm‘these circumstances, we direct the

respondents to dispose of the representaticns
admittedly made by the applicents within a pericd
of three mé;itiis’of the receipt of this order
keeping in view the Casual Labourers (Grant of
Temporary Status and Regularisation) Echeme of the
Government of, India, 1993 and the relevant rules,

instructions and guidelines on the subject.
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If the applicapts are aggrieved by any decision
of the respondents, they will be at liberty to
file a fresh Oa.

Se The Ok stends disposed of accordingly.
e - Gl
( N.K. VERMA ) (GOPAL KR IBHNA)

- MEMBER (J)



